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MR. ‘?PEAKER + That question is
coming up: we ¢hinnot have it twice,

SHRI JYOTIRMOY BOSU : I am
Jjust making a submission. This is an im-
portant issuc. e o )

MR. SPEAKER : Every issue is im-
portant.

SHRIJYOTIRMOY BOSU : Ido not
know from where we will get the money
to run the Lok Sabha if our economy is
handled in this manner. It used to be a
leading national bank....

MR SPEAKER : No, No: the matter
is going to come up. It is not on the
Agenda now: it will come up at the appro-
priate stage. Not Now.

SHRI JYOTIRMOY BOSU :  You do
not understand the seriousness of the matter.

MR. SPEAKER : I do understand. I
can only have my understanding and not

your understanding. "

SHRI JYOTIRMOY BOSU : The
two erstwhile Reserve Bank Governors and
he Secretaries of the Banking Department
under orders of the erstwhile Prime Minis-
ter’s son gave an overdraft to the Kapadias
by committing a fraud on the bank.

MR. SPEAKER : The matter is com-
ing up. We cannot have it twice over.

SHRI JYOTIRMOY BOSU : In

what form?

MR. SPEAKER : You will know it
from the Secrctary. I cannot answer it
just now because I do not remember it.

SHRI JYOTIRMOY BOSU : I have
made a mention yesterday. I waited for a
further communication from you. Surely
you take up other issues which have no
relation with the country’s economy or
matters which are not so important. I beg
of you not to throttle this serious issuc
where a premier nationalised bank has
l(;ns;f its capital base becuause of this over-

raft.

MR. SPEAKER : If you make the
submission now, thereafter the question
will become unnecessary.

SHRI JYOTIRMOY BOSU : As you
deire, I will keep quiet. "
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MR. SPEAKER : I am on my legs.
Anybody wanting to discuss anything about
questions may kindly come over to my
Chamber and we will discuss it. Here
I cannot give you answers becuase I do not
remember what happened to your ques-
tion. Therefore, if you want to discuss
anything you arc always welcome to my
Chamber for discussion. }f necessary,
we can revise it. Certainly we will
do that but here I am not in a
position to give answers because many of
the things are decided by the Secretary
and, even if I decide, I cannot remember
t. Therefore, there is no point in your
raising it here at all.

W FNEL AW A A
g T oA Tw faEr @R
feurtdie & ak & 5 97 § awsy "M
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MR. SPEAKER : It is better that
you come and discuss. If you ask informa-
tion for the last 30 years, that question
will be disallowed. The Rule provides
that the question which cannot be ecasily
answered will not be answered. Nobody
can collect information for the last 30 years.
Probably the office has helped you by re-
ducing it to three years. If you do not
want, you leave the question because 30
years will not be allowed at all.

Nt TR TOART ¢ 39 WA
¥ gTT gATq FAT A7 41 5 foww
Y a8t § g0 TEE TG FHATA
e a5 9% § T WO § I
| g §? H aew fear
w1

MR. SPEAKER : Anybody can come
to me and discuss with me.

12°xx hrs.

PAPER LAID ON THE TABLE

ANNUAL REPORT OF ALL INDIA INSTITUTE
or MepicaL Scmexces New DELHI por
(1976-77)

THE MINISTER OF STATE IN
THE MINISTRY OF fHEALTH AND
FAMILY WELFARE (SHRI JAGDAMBI
PRASAD YADAYV) : I beg to lay on
the Table a copy of the Annual Report
(Hindi and English versions) of the All
India Institute of Medical Scicnces, New
Delhi, for the year 1976-77 under Section
19 of the All India Institute of Medical
Sciences Act, 1956.
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